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MR, SPEAKER : Yes. Type 1 1459 Nos,
' 462 Nos.
ORAL ANSWERS TO QUESTIONS Type 11
Type III I3 Nos.
AHotment of Quarter In Suburban Section
of Sealdah Division Tyye 1V . 5 Nos.

*661. SHRI A. K. ROY : Will the
Minister of RAILWAYS be pleased to lay
a.statement showing :

(a) whether Railway quarters are
constructed at road side stations for
providing suitable accommodation to
the staff and their families working at
these stations in the exigency of Railway
services ; -

(b) if so, the details of the quarters
provided at road side stations in sub-
urban section of Sealdah Division,
Eastern Railway ;

(c) number of the Station Masters
aot provided with quarters at respective
stations in thaf Division and reasons
therefor ;

{d) action taken by the Administra-
tion against the illegal occupation of
these quarters of station staff by the
staff of various Department working at’
other places ; and

(e) reasons for not maintaining
quota earmarcked for Scheduled Caste
and Scheduled Tribe staff for allotment
of quarters ?

THE MINISTER OF STATE IN
THE MINISTRY OF - RAILWAYS
(SHRI C. K. JAFFER SHARIEF) : (a)
to (¢) A Statement is laid on the Table
of the Sabha.

Statement
(lj Yes, Sir.

(b) The total number of guartets

provided on road side stations in sub. °
urban section of Sealdah Division are as .

follows :

Total 1949 Nos.

i g

These exclude the quarter provided
at Depot Stations, Terminal Stations,
Junction Stations and Important city
Stations.

(c) The number of Station Masters
not having quarters at respective
Stations is 83, This is because either
they are having their houses nearby the
station of their posting and do not
prefer to live in railway quarters or
they have retained railway quarters at
their old stations of posting due to
their personnel reasons like children
education, etc. and also such quarters
not being far away from their present
station of posting.

(d) In cases of unauthorised occupa-
tion of railway quarters by the staff,
penal rent is recovered and disciplinary
action is taken. Where unauthorised
occupation continuous despite above
action, eviction proceedings are resorted
to.

(e) Instructions regarding reéservas=
tion of railway quarters in favour of
Scheduled Castes/Scheduled Tribes at
the Stations where 50 or more quarters
are lacated were issued in September,
1983. The Railway Administration. is
taking necessary steps to implement the
instructions.

SHRI A. K. ROY ; Railway employs -
ees are required to render 24 hours
service to the railways. The  problem
is more for the roadside stations where
residential accommodation is not availa
able. The employees who go on transs
fers " also have the accommodation
problem in the railways.
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The report of the railways for
1982-83 gives very scant information on
the accommodation problem for the
railway employees. It says :

s“About 377% of the railway staff
have been provided with quarters.
Staff quarters numbering 5,648
units were constructed during the
year. Of these, 2,526 units are
meant for Group ‘D"’ and 3,061 for
«C* staff,”’ .

There are more than 15 lakh employ-
ees and you have only 377 satisfaction
and you are contructing quarters at the
rate of 5,000 units which may give 1.03%
satisfaction. 1f we take that 6674
gatisfaction is the optimum, you will
need 100 years to give quarters to the
railway employees.

The figures which are furnished in
respect of Sealdah Division do not indi-
cate the percentage satisfaction of the
emloyees there. In part (b) of the
answer, you have given the numbers for
Types I, I1, III and IV. What petcen-
tage satisfaction do they stel to the
railway employees ? What is the requirea
ment and what is the availability of
quarters there ?

What is the criterion of allotting
quarters ? Lot of corruption is taking
place in the allotment of quarters and
for getting priority. Seniors are being
bypassed. The ncedy are being by
passed,

Have you taken a policy decision to
make arrangement for the accommoda-
tion of the employees who go on
transfer ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHOUDHURY) : The policy of rail-
ways is lo provide quarters on a progra-
mme basis for ‘Essential’ staff who are

likely to be called on duty at odd
hours.

We have divided the staff into
*Essential and Non-Essential,. ‘Essch-
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tial’ staff include—the hon. Member
must be knowing—the Station Masters.
Assistant Station Masters,Drivers, Signal
Inspectors, ,Bridge Inspectors ctc and
“Non-Essential’ staff are general clerks
and Ticket Collectors etc.

With regard to the policy of the
railways, we give priority to the ‘Essen-
tial® staff first. And then we try to
accommodate the ‘Non-Essential® staff.
1 have alrcady given you the definition
of ‘Essential’ of and *Non-Essential’,

In Sealdah Division, ‘Essential’ stafl
housed is 607 and ‘Non-Essential® staff
is 36%.

with regard to the All India picture,
because of paucity of resources,
we had 4,554 houses constructed
in 1980-81. In 1983-84 wec  have
spent about Rs. 14 crorcs and we expect
completion of 6,500 houscs. In 1984-85
we propose to construct 6,600 houses.
And that is the moncy we can afford to
spent, an

I agree with you that if we have
morc money in the fitness of things, we
could have given aecommodation to all
the descrving employees <Essential’ and
‘Non-Essential® both.

SHRI A. K. ROY : In part C’ of
the answer to my question, the hon.
Minister has said that 83 Station Mas-
ters could nat be given accommodation
in Sealdah Division and thc reason is
stated to be that thcy do not want
quarters. Are you sure about it ? Are
you aware that some Station Masters are
there who desire quarters but could
not be given duc to want of quarters ?

1n part (d) of the answer it is stated
that there is unauthorised occupation of
the railway quarters, Have you madea
survey of what is the number of quarters
under unauthorised occupation and the
rate of evacuating them ? To my know-
ledge, the rate of unauthorised occupate

_ ion is more than the rate of evacuating

them. Ultimately, more and more
quarters are gding to be under unautho-
rised occupation,
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You said that the rescrvation of
Scheduled Castés and Schedued Tribes
will be kept and some Instructions have
been given. I would like to know what
is the basis of that reservation,

SHRI A.B. A, GHANI KHAN
CHOUDHURY: In case of unauthorised
occupation, penal rent is  recovered
and disciplinary action is taken. When
this continues, cviction procedings
are started.

About the exact figures of cases of
disciplinary action taken and eviction
proceedings launched. 1 do not have the
figures at the present moment. I am
collecting the figures and I will place
them on the Tabic of this Housc for the
information of the hon. Member. I am
sorry I have not been able to collect
because it will take a bit of time to
collect all these figures.

With regard to Station Masters, that’

is the figure that I havc been given, that
83 Station Masters do not have quarters
at respective stations. They are either
having houses nearby. So they do not
want to go to their quarters, or they have
retained railway quarters at their carlier
stations of posting for thcir pecrsonal
reasons nemely the education of children
ete,

So, for these reasons some of the
Station Masters, though quarters are
available, have not taken the quarters.

With regard to reservation for
Scheduled Castcs and Schedulcd Tribes,
for SC & ST employecs of non-esscential
categorie, becauses cssential categories
get preferential treatment and therefore,
there the question of any special treat-
ment does not arise and it only arises
with rcgard to other categories, that is
non-essential categories-here 574 reserva-
tion was made and this has been increas-
ed to 107 for type I and type II quar-
ters. In Secpterber 1983 instructions
were issued that reservations should be
made in all areas where the number of
quartcrs is at least 50. In that case
this formula will apply. For the SC &
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ST employees cligible for type JII and
1V quarters in non-essential category,
instructions were issued in September
1981 to keep reservation of 5% in cities
wheré headquarters of Zonal Raiways
and production units arc located.

st T NA qEW : WsaE
Agza, @TEX O gAam el &
qragz wiy W gw-fagrd & s A
wHwifeal w1 g ad) fag ar ¥
& 1 ot w@eg X Farr ¢ e gEEw
$218 oix mA-ggTa e Y
qEnT FTAA W IR F A A
S oy faar qrar & 1 & srAT AVHAT
g s cdmw #d ¥ a9 wi-
arfeat ay aarde d feg g & gEy,
g€ el & garar ATGIEE 2T
MENaAANTOTE ar i
wgdl ¥, wgi whwd B ooy W
w& W agl faaqr § | F7 ad v
2 s 3 SgAl T N FW AN
saIfal 71, N wdae f2mQ F §,
gy & fag Aw A fawd &1
WAt wEe g@ ava 9T fawT WX
f Qeqrge @ual & oAy 1
dz-qv-dz ey few g WYX IS
qrgad agd § 19 FW@ AN Fh-
aifeal &Y fag sq ?

SHRI A.B. A, GHANI KHAN _
CHOUDHURY : 1 think I have already
replied all the questions and I cam
appreciate the anxiety of the hon. Mem-
ber. But you know for the esseatial
category we give priority and the hon.
Member has asked about the Sealdah
Division. But if you Wwant to take
India asa whole, then figure is 374. I
am not happy with this picture. This
is a disappointing picture. But, at tl-ne
the same time, I have been repeating in
the House about the paucity of funds.
If you do not have the fonds, it makes
provision of housing and other welfare
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activities difficult. Since I have assu-
med charge, I have increased the funds.
So far as welfare measures are concerned
like hospitals, housing, etc., etc. But
even then the number of people is more
and the money is not adequate enough
to give them housing at the rate you
want to give. I am trying to get morc
moncy and when more money is availa-

able, we will be able to give them houses.

SHRI R. P, YADAY : What about

preference to the Statian Masters of
roadside stations ? )

SHRI A. B. A. GHANI KHAN
CHOUDHURY : We have only essen-
tial and non-essential classfication.

SHRI RATANSINGH RAJDA :
Why don't you approach the World
Bank for assistance in this regard ?

MR SPEAKER : Next Question.

#frforw - wfaet Y Frafaa s
WIT TAGT TYTATACH AT

*662. SV FRAMAAT AFJON : ¥4T
W™ WA g qAN & FAT FOY v

(%) ;a1 X @1 F 3w & @AY
IR AT WA F AT ® WS AT
feai® 8 gars, 1968 & wa¥ swatay
¥ aidw wear § (@ 1) 11-83
A.qq. 8. /94-7€ feeedt grar o
wrag dfafas sfasl & a1t & feqis
3 @€, 1983 #1 Fasar ¥ gs W
wrEr & Yavdw azeE) st afeat
®Y 33% ¥ fag oo frogr & and ¥
gfea fear 9r Wik o ag fadw
frar a1 5 adma (weg) @
afafas afas) w1 faweadt fefoa
¥ sarmeafa @& faafaq fear srar
sifgc aar sa1 3w faua &) sfaai
AT WA JIT MDA W A &
w€E;

APRIL 12, 1984

Oral Answers 16

(@) afe gt, v foa-fisr Fa¥
JqT HraWT A ST WIRW  HT AR
fear §;

() wT TWEgrER Wy ¥
HIGW & JFWA A ST WIRT I
7t av 1€ sraqd 9 ST §; Wk

(%) afe g, @ 9% 41 ®IY

g?

THE MINISTER OF STATEIN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF): (a) to
(d) A Statement is laid on the Table
of the Sabha.

Statement

(a) Yes, Sir. Orders were issued yide
Railway Board’s letter dated 8.7.83 that
all casual labour at present avail-
able with the Service Commissions sho-
uld be regularised by transferring them
in the adjoining Divisions, etc.

(b) Thesc directives were meant mai-
nly for the nine old Railway Service
Commissions, namely, Allahabad, Bang-
alore, Bombay, Calcutta, Gauhati,
Madras, Muzaffarpur, Patna and Secun-
derabad, many of whom had the prob-
lem of surplus casual labour as on 8.7.83
All these Commissions, except Patna
have taken necessary action to imple-
ment these orders. The seven new
Service Commissions do not have the
problem of surplus casual labour at
present.

(c) No,.Sir. He has taken action.

(d) Does not arise.

SHRI H. N. BAHUGUNA : With
reference to part (a) of the answer
placed on the table of the House in
which the hon. Minister was pleased to





